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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, l\
PRINCIPAL BENCH, AT NEW DELHI
O.A. NO.913 OF 2022

IN THE MATTER OF:

MANAV SEWA SANSTHAN AND ANR. ..APPLICANTS
VERSUS

UNION OF INDIA & ORS. ...RESPONDENTS

REPLY ON BEHALF OF BAJAJ HINDUSTHAN SUGAR
LIMITED - RESPONDENT NO. 4 TO THE RESPONSE DATED
08.02.2024 FILED BY THE APPLICANT

MOST RESPECTFULLY SHOWETH

1. At the outset, it is submitted that the response filed by
Applicants on 08.02.2024 is a renewed attempt by the
Applicants to deliberately and knowingly misrepresent the
facts of the present case before this Hon’ble Tribunal. The
Applicants have misconstrued the joint report filed by the
committee on 06.01.2024 and have yet again made false
allegations in respect of the answering Respondent.
Pertinently, the answering Respondent has already placed
on record a detailed response dated 30.01.2024 along with
material documents demonstrating the falsity in the
allegations of any violations raised by the Applicant. The
answering Respondent therefore craves leave of this
Hon’ble Tribunal to refer and rely upon its earlier response

dated 30.01.2024 as well as to additionally respond to
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Respond to each allegation of the Applicants raised now in

response dated 08.02.2024 in the following manner:

A. Reply to the allegation that joint commaittee has not

collected samples from location outside and around

the unit of respondent no.4

11.

111.

It is submitted that a bare perusal of para III (3) at
Pg. 526 and para C at Pg. 528 of the report filed by
the Joint Committee would show that the Joint
Committee had inspected and carried out
verification of the area near the unit of Bajaj
Hindusthan Sugar Limited. That the aforesaid
position is also confirmed from the Form-I (notice
of intention to have sample analysed) duly signed
by CPCB during joint inspection at Respondent
No. 4 Unit (marked as Annexure-R4/1 (@ Page 17

of the Reply).

The above position is also reconfirmed in para

VI(a) at Pg. 557.

A perusal of para 21 at Pg. 564 of the Joint
Committee’s report would show that the ETP
outlet drain of the unit of respondent no.4 was
found completely dry and final discharge point
towards open land near the cane yard area was

found dry. Photograph of the final discharge point
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at Pg. 578 of the report also confirms that the area
is dry. Further, para 23 at Pg. 564 of the joint
committee report records that effluent samples
were collected from various sub-units of ETP, and
which were tested and results are part of the

report.

iv. Since, the report concludes that there is no
discharge at all from the final discharge point,
there is no occasion for the Joint Committee to
collect sample of water beyond this point and the
joint committee had collected samples from the
various sub-units of the ETP, STP inlet and outlet
and borewell as would be seen from Pg. 565 and

566 of the report.

B.Reply to the allegation that biological oxygen
demand (BOD) and chemical oxygen demand (COD)
in STPs exceed the values prescribed in the case
Nitin Shankar Deshpande v. Union of India and Ors.
(OA 1069 of 2018)

i. It is submitted that the reliance placed by the
Applicants on the above referred judgment is
entirely misplaced and misconceived in as much
as in the said judgment, this Hon’ble Tribunal had

clearly stated that the discharge parameter is

based on population of cities. Further, the
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parameters prescribed were in respect of discharge

of treated effluent into rivers or ocean.

It is a matter of record that the unit of Respondent
no. 4 is situated in Rural Area and the treated STP
water is being utilised in irrigation, lawns and
greenbelt inside the unit to save precious ground
water and no treated STP effluent is being
discharged outside the premises of the unit of
Respondent No. 4. Further, it is pertinent to note
that Ministry of Environment and Forest vide
gazette notification dated 13.10.2017 have
prescribed norms for treated effluents for STP and
the same are well complied with in its letter and
spirit. A copy of the Gazette Notification dated
13.10.2017 issued by the Ministry of Environment
and Forest is being annexed herewith and marked

as ANNEXURE-R-1.

Pertinently, the treated effluent from the unit of
respondent No.4 have been found to be complying
with the norms prescribed in the said notification.
It is not even the case of the applicant that the
treated effluent from the STP of the unit of
Respondent No.4 is not as per the norms

prescribed under the said notification dated
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13.10.2017. Also, it is a matter of record that the
STP is being operated in the unit of respondent
No.4 within the standards prescribed in the
consent to operate issued by UPPCB.

C. Reply to the allegation that Joint Committee has
failed to measure the ETP outlet from Respondent
No. 4 against the parameters set in Environment
Protection Rules, 1986 for disposal in surface water.

i. It is reiterated that the Applicants have raised
false allegations in respect of the unit of
Respondent No.4 and have repeatedly made
false representation before this arbitral tribunal
in doing so. The applicants claim that the
parameters which should be applicable to
measure the samples from ETP outlet of the
unit of Respondent no.4 should be that as
applicable to ‘disposal in surface waters’ and
notl as applicable to ‘disposal on land’. This
claim of the applicants is based on a self-
assumed, non-existing and unilateral
imagination of the Applicants that ‘disposal is
taking place in Suwaon Nala’. This imagination
of the Applicants has been proved to be contrary
to the factual position at the site in as much as

a perusal of para 21 at Pg. 564 of the Joint
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Committee’s report would show that the ETP
outlet drain of the unit of respondent no.4 was
found completely dry and final discharge point
towards open land near the cane yard area was
found dry. Photograph of the final discharge
point at Pg. 578 of the report also confirms that

the area is dry.

ii. The Joint Committee report further confirms at
Sr. No.11 at Pg. 560 read with Sr. No.31 at Page
562 that the treated effluent is being utilised for
crop irrigation, as per Ministry of Environment
and forest gazette notification dated
14.01.2016. A copy of the Gazette Notification
dated 14.01.2016 issued by the Ministry of
Environment and Forest is being annexed

herewith and marked as ANNEXURE-R-2.

iii. It is pertinent to note here that during the joint
inspection two set of samples were collected by
the inspection team from the same area and one
set of sealed samples collected by the inspection
team was handed over to the answering

Respondent.
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iv. The sealed sample was sent for analysis by an
independent  agency NABL accredited
laboratory duly recognised by Ministry of
Environment, Forest & Climate Change as well
as UPPCB, i.e. Noida Testing Laboratories. The
analysis report dated 04.01.2024 (marked as
Annexure-R4/2 @ Page 18-19 of the Reply) sent
by Noida Testing Laboratories demonstrates
that even these samples were found to be well

within the prescribed standards.

2. It is therefore submitted that the above-titled Application
is a gross abuse of process of law by the Applicants. The
Applicants have no locus standi to file the above-titled
Application. The above-titled Application has been filed
with the sole ulterior motive of somehow obtaining a
direction for closure of the Sugar Mill of the answering
Respondent by creating false records, concocting
imaginary stories and making bald, unsubstantiated
allegations which are false even to the knowledge of the
applicants. The answering Respondent’s Sugar Unit is
fully compliant with the provisions of the Environment
laws and is not causing the alleged pollution in any

manner whatsoever.



174 g

3.1t is therefore prayed that not only the answering
Respondent has been dragged into frivolous litigation, but
rather considerable precious time of this Hon’ble Tribunal
has been wasted in unscrupulous litigation at the hands
of the Applicants and the present case is fit for imposition
of exemplary costs to discourage unscrupulous litigants
from abusing the process of law by filing frivolous

Applications.

FILED BY:

14|

[SANJEEV KUMAR SINGH & SHIGHRA KUMAR]
(ADVOCATES FOR THE RESPONDENT NO.4)

LEGAL VIBES (ADVOCATES & SOLICITORS)

G-27, FIRST FLOOR,

NEW DELHI JANGPURA EXTENSION,
DATED: 29.02.2024 NEW DELHI-110014.
PH: 011-43580335; 9560306295

EMAIL: legalvibes.lawfirm@gmail.com
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, q
PRINCIPAL BENCH, AT NEW DELHI
O.A. NO.913 OF 2022

IN THE MATTER OF:-
MANAV SEWA SANSTHAN & ANR. ....APPLICANTS
VERSUS
UNION OF INDIA & ORS. ...RESPONDENTS
AFFIDAVIT

I, Amit Kumar Pandey, S/o Sh. Suresh Pandey, aged about 44
years, having registered office at: TC-13, Vibhuti Khand, Gomti
Nagar, Lucknow-226010, Presently at New Delhi, do hereby

solemnly affirm and state as under:

1. That I am the Authorized Representative of the
Respondent No.4 (M/s. Bajaj Hindusthan Sugar Limited)
and I have been duly authorized to file the present

affidavit.

2. That being the authorised representative of the
Respondent No. 4 Company, I am well conversant with the
facts and records of the case and therefore, competent to

swear this affidavit.

3. 1 have read and understood the contents of the
accompanying reply which has been drafted as per my

instructions and state that the contents thereof are true

as per the verification.
T {\ N (_/%

’ .r)‘\ \ - \
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VERIFICATION:-

I, Amit Kumar Pandey, the deponent above named, do
hereby verify declare that the contents of the above affidavit are
true to my personal knowledge and that I have not suppressed

any material facts.

6 “1\ . .
Verified at New Delhi on t}_‘ﬂ;,s\ﬁlel___day of February 2024.

O
DEPONENT
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A NNEXuRE-L- |

I "o Sto THA0-33004/99 REGD. NO. D. L.-33004/99 , ,

EXTRAORDINARY
M 11—EUs 3—39-Gvus (i)
PART I1I—Section 3—Sub-section (i)

TR | TeRTioTa
PUBLISHED BY AUTHORITY_

. 843 aéfac—vfr YR, aaa;ans 2017,/3fva 2 21, 1939
No. 843 NEW DELHIL, FRIDAY, OCTOBER 13, 2017/ASVINA 21, 1939
T, I AR Sar] aREd T
7% fReedl, 13 SR, 2017

qrAT R, 1265().—FET TTHR, TAIEL (Geaw) Afafam, 1986 (1986 T 29) HT €= 6
AT 4TRT 25 FRT T AT FT TINT FIF U, TATIT (F2w) f7m, 1986 1 o< werer T & fory
Fraferfae Raw gandt g, seriq: —

1. = e &R T —(1) = T &7 SR AT watear (F2en) eea fEw, 2017 %
(2) ¥ TS § Ik TR Y TG F TG g |

2. watawer (dwEn) few, 1986 #t qgEl-1 #, w7 wedis 104 X 39 qwateeq TEEal F T,
el s g si gt s e i S, srrfg —

A AR RIGESE RIGED
1 2 3 4
afeata feamor as (R & a3t <7 &1 @)
“o5 |F9 ITHEAR HIF EEISID] Ty #T
RGER) BElElcER:
S8 7 T
(%) (@)
fro= o1 7 wEL ot 6.5-9.0
SEIEANT | gt qEwEE R, S,
Hﬁfﬁt“? A | gz, darer, Risid, awmee, |
(A1) frr, fRfgw, Rume w39,
IqAEE, TE-RHIR oAl ST |

6196 GI/2017 (1)
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AT X RFEr g, e T
ANTC gaelt, =AY ik 9 i
ey & faam, of o=t f
TAGTAT |

FuT Ifeatea o ey 30

o feifEd s TEMC AEUTSA Y&, 3T, <50
ward (EeEE) FioqR, =T, e, T,

Bga, ffgw, BaeEa w1y,
IqUES, TH-HHIT TSl R
sieAT AR RTEr 6, e &
Fgdy F farg, ot TSIt

TISTETAT |

S Steertera & o s=/ear <100
thehel FIATHH | I | Fgl ot <1000
(THt)  (srfassTer
ger  wid 100
fefiferex
TadEA/100
fAetfiferex

faroqur :
(i)
(ii)
(iii)

(iv)

(v)

| s, faeel, FreeTaT, I, FE, TR, AFHIETE 3R O AR E |

fiue ofx et FATwid ¥ e, fema/foe & o gor |

¥, AT Sreerdl # HeaTeor o s Avera/srsnem & forg a3 |

TeheT FIATHIA & (o7 AT AT T & forg ST afgeta & STt & gv g & A1
T T |

T qE 1 S, 2019 FT AT IHF THTT FHEA 7 S aver oY 997 IT=R w931 (TEddt)
AR ZIT S A/ RRmTe 7ot SRR 649 (THETT) o9 § 57 ATGGHAT F THEA H arig
g ¥ Fit srafdr F Fax 5T A B I S|

g A ST=TRY afgaie & Fearer F g #§, T ST 99st ga & A4read & T S i
e qe e s aad gt & syRafda R ST o7 3 A |, SEt asr g8
fAeaTr % faeg 9¥ 150 IO ST iR qEor o AR fawg & g2 100 e F fHft
favg TX 1500 T[T 7T TR TIIT FLAT &, T AT qieras aremer Femer a4
fafafde fohg T S AR B |

SYLTRG FfgETT T [STAN/GATH TAT 39 WAl H, gl ITATT J(geia & TR0
TSTANT 3 Q= 3T siar & s Ay av s f geraar aeqdfed g, S q9
REE 9% g i |

ety ggaur A ardsT wguer faEe admgue e wfufaa, gateer (@)
T, 1986 Ft 4T 5 & srefiw v TRAY FT AT F TEw gU, AFAF FOR AlwAT AL
Y THT/HT T |

[®T. . F7-1501 7/2/2008/-¥ﬁ"'ﬁEW’1]
HFT FHTL AT, AL af=a
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[ 91T TT-8|vs 3(ii)] HRG <l ST ¢ STHTHRT

feroqe < e R s 3 ToTo, SeT, 9 11, €@ 3, 39-E% (i) W FLA. ¥, 844(), T 19 T,
1986 FTXT THITAT T TY I 3 TeaaTq S8 Aefortaa Afag=arsit gy deie fag 71U 3, srriq . —
FLAT. 433(3), aE 18 ¥, 1987; arar. 176(31), aw 2 =¥«, 1996; ar.#.f4. 97(=), ardw
18 ®Lad, 2009; A.F1.1R. 149(31), ard@ 4 179, 2009; a1.%1.57. 543(31), IT@ 22 TS, 2009; A1.F1.M.
739(3n), i 9 R, 2010; |1.%1./. 809(3r), AT 4 3<Fa¥, 2010; AT.F.F. 215(3), I 15 #1=,
2011; |r.#7.[. 221(3), 8" 18 A=, 2011; A&/, 354(3), ard@ 2 wE, 2011; a1/, 424(=),
e 1 S, 2011; Ar.ELf. 446(0), @ 13 S, 2011; Ir.aLf. 152(sh), arfi@ 16 w1, 2012
TR, 266(=), aT® 30 W, 2012; ATFLA. 277(=0), a@ 31 9, 2012; Ar.#1.M. 820(=), ardw
9 FaHT, 2012; AT H1.fR. 176(=), arite 18 9T, 2013; ar.#1.%. 535(=r), ardt@ 7 swre, 2013; |r.#1.4.
771(=), e 11 REwaz, 2013; aranf. 2(=0), ariw 2 S99, 2014; ar.a.R. 229(3), aée 28 ¥4,
2014; &7, 232(=), ardE 31 @, 2014; . 325(3), aTE 7 W, 2014; ALELE. 612(:0),
AT 25 36TEd, 2014; T1.H1.5. 789(31), ari@ 11 w4, 2014; F1.37. 3305(3N), aiE 7 fRawx, 2015;
AT, 4(3), a1 S99, 2016; a0, 35(3), aiE 14 S=adt, 2016; anan.f. 281(:), akw
7 @Td, 2016; LA, 496(), ari@ 9 7%, 2016; ATELF. 497(3), @ 10 WL, 2016; Gr.FLA.
978(31), AT 10 AR, 2016; i sifaw A= srferg=e denis ar.#1.54. 1016(37), at@ 28 3<paz, 2016
g Fenfaa g g 9

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 13th October, 2017

G.S.R. 1265(E).—In exercise of the powers conferred by sections 6 and 25 of the Environment
(Protection) Act, 1986 (29 of 1986), the Central Government hereby makes the following rules further to
amend the Environment (Protection) Rules, 1986, namely:-

1. Short title and commencement.—(1) These rules may be called the Environment (Protection)
Amendment Rules, 2017.

(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Environment (Protection) Rules, 1986, in Schedule — I, after serial number 104 and the entries
relating thereto, the following serial number and entries shall be inserted, namely:—

SL. Industry Parameters Standards
No.
1 2 3 4
Effluent discharge standards (applicable to all mode of disposal)
“105 | Sewage Location Concentration not
Treatment to exceed
Plants (a) (b)
(STPs) pH Anywhere in the country 6.5-9.0
Bio-Chemical Oxygen | Metro Cities*, all State Capitals except 20
Demand (BOD) in the State of Arunachal Pradesh,
' Assam, Manipur, Meghalaya Mizoram,
Nagaland, Tripura Sikkim, Himachal
Pradesh, Uttarakhand, Jammu and
Kashmir, and Union territory of
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Andaman and Nicobar Islands, Dadar
and Nagar Haveli Daman and Diu and
Lakshadweep

Areas/regions other than mentioned 30
above
Total Suspended Metro Cities*, all State Capitals except <50
Solids (TSS) in the State of Arunachal Pradesh,

Assam, Manipur, Meghalaya Mizoram,
Nagaland, Tripura Sikkim, Himachal
Pradesh, Uttarakhand, Jammu and
Kashmir and Union territory of
Andaman and Nicobar Islands, Dadar
and Nagar Haveli Daman and Diu and

Lakshadweep
Areas/regions other than mentioned <100
above

Fecal Coliform (FC) Anywhere in the country <1000

(Most Probable
Number per 100
milliliter, MPN/100ml

*Metro Cities are Mumbai, Delhi, Kolkata, Chennai, Bengaluru, Hyderabad, Ahmedabad and Pune.

Note :

()
(i)

(iif)
(iv)

V)

(vi)

(vii)

All values in mg/l except for pH and Fecal Coliform.

These standards shall be applicable for discharge into water bodies as well as for land
disposal/applications.

The standards for Fecal Coliform shall not apply in respect of use of treated effluent for
industrial purposes.

These Standards shall apply to all STPs to be commissioned on or after the 1* June, 2019 and
the old/existing STPs shall achieve these standards within a period of five years from date of
publication of this notification in the Official Gazette.

In case of discharge of treated effluent into sea, it shall be through proper marine outfall and the
existing shore discharge shall be converted to marine outfalls, and in cases where the marine
outfall provides a minimum initial dilution of 150 times at the point of discharge and a minimum
dilution of 1500 times at a point 100 meters away from discharge point, then, the existing norms
shall apply as specified in the general discharge standards.

Reuse/Recycling of treated effluent shall be encouraged and in cases where part of the treated
effluent is reused and recycled involving possibility of human contact, standards as specified
above shall apply.

Central Pollution Control Board/State Pollution Control Boards/Pollution Control Committees
may issue more stringent norms taking account to local condition under section 5 of the
Environment (Protection) Act, 1986”.

Note :

[F. No. Q-15017/2/2008-CPW]
ARUN KUMAR MEHTA, Addl. Secy.

The principal rules were published in the Gazette of India, Extraordinary, Part II, Section 3,Sub-
section (i) vide number S.0. 844 (E), dated the 19™ November, 1986 and subsequently amended

vide the following notifications, namely:—

S.0. 433 (E), dated the 18" April 1987; G.S.R. 176(E) dated the 2™ April, 1996; G.S.R. 97 (E),

dated the 18™ February, 2009; G.S.R. 149 (E), dated the 4™ March , 2009; G.S.R. 543(E), dated the 22
July,2009; G.S.R. 739 (E), dated the gt September, 2010; G.S.R. 809(E), dated the 4™ October, 2010, G.S.R.
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215 (E), dated the 15™ March, 2011; G.S.R. 221(E), dated the 18™ March, 2011; G.S.R. 354 (E), dated the 2™
May, 2011; G.S.R. 424 (E), dated the 1% June, 2011; G.S.R. 446 (E), dated the 13" June, 2011; G.S.R.
152 (E), dated the 16 March, 2012; G.S.R. 266(E), dated the 30" March, 2012; and G.S.R. 277 (E), dated the
31* March, 2012; and G.S.R. 820(E), dated the 9™ November, 2012; G.S.R. 176 (E), dated the 18™ March,
2013; G.S.R. 535(E), dated the 7t August, 2013; G.S.R. 771(E), dated the 11" December, 2013; G.S.R. 2(E),
dated the 2™ January, 2014; G.S.R. 229 (E), dated the 28" March, 2014; G.S.R. 232(E), dated the 31* March,
2014; G.S.R. 325(E), dated the 7™ May, 2014; G.S.R. 612, (E), dated the 25™ August 2014; G.S.R. 789(E),
dated the 11" November 2014; S.O. 3305(E), dated the 7" December, 2015; S.0.4(E), dated the 1* January
2016; G.S.R. 35(E), dated the 14" January 2016; G.S.R. 281 (E), dated the 7 March, 2016; G.S.R. 496(E),
dated the 9™ May, 2016; G.S.R.497(E), dated the 10t May, 2016; G.S.R.978(E), dated the 10®October, 2016;
and lastly amended vide notification G.S.R. 1016(E), dated the 28" October, 2016.

igitally signed by RAKESH SUKUL
RAKESH SUKUL 50387107 sz sosac

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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The Gazette of India

EXTRAORDINARY
qET [—EvE 3—39-TUus (i)
PART II—Section 3—Sub-section (i)
TR A geRtiyEa
PUBLISHED BY AUTHORITY

| 31) ¢ faoell, YERaR, Sl 15, 2016919 25, 1937
No. 31] NEW DELHL FRIDAY, JANUARY 15, 2016/ PAUSA 25, 1937

T, a9 AR T@ Ty gRadT HATIT

aftrg==T
T3 Ree=lt, 14 s=adt, 2016

arFLA. 35(ar).—hET FXER, TFECr (He) Arafaay, 1986 (1986 FT 29) FT T 6
S GTRT 25 FTIT TEed Ariaadl T TART Fd U TA 1G0T (S7e) Fam, 1986 T sz Hered F7a
# forg fRferfera fam aamedy &, sraie -
1. oY T < gade.- (1) =7 F=aT 51 @i T agiawo (@e) g Faw, 2016 21
(2) T ITF TIATH § THIF 6T TG FT T g1 |

2. gaigeer ("@verr) e, 1986 it syt 1 4,

(F) FH H. 4 37 398 Fataq yfaftegt F wam w Pl s 9. o faftet ot s,

FAT -

| S ATIEE qT9®

q.

(1) 2) (3) 4)

"4, | i =T | aRREE wsft g ger fam o= & fetam gfa

| e H R
o= 55-85
¥ fAeifeq 3w TEf 100 (¥ 77 e % forw)
(FroeeE), faeftm aft der 30 (79 e TX fAwer F form)
Sg arEfiem Wi, Y, 100 (9 7= Frer & form)
270 ¥Hue = dfim ), 30 (S-98 51« ) fvem ¥ fa)
| Refrorma i shee

214 GI/2016 (1)
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o @ i, et 10
AT
T T 5 Terd (S, 2100
ety afa <hex
ﬂ Jyufde I afgEmE | 200 W< I = UTS U gu = & forg

@S g gu = & 9 & 3 fong sif sy=nfia sfere sfeme 100 ez
T [T & 3R Rsae arena el & safie s Ar ofiqem eax s
TR WX fohr gu = & forw 100 eftex Y e a= fRdfea § T s &
Tel AR favg AT &)

I&ST

v ¥ FAfRe e oty 9fR amr wgfes Hiex 150 e & w7 grm | "

4(1) F+ft 3=t & Syl sfREre R N siw srafrse srer dweror 47 safe o yaew

(i) B qer e F g e )
FH . aT ST m3/Ha/Day ¥ waTé 2
1. et 225 & 280
2. TTefT g 170 % 225
3. T 110 ¥ 170
4. I A 55 110
5. T 35% 55
(if) Srafarse e HLA AR TG RI=07 ey
1. arfer @R oI & O 9901 & fow ST ar sl sERar & gHe & g
e weer SR arierfET El Y ST Ev

2. IarSe STeT IY=TR AT AT URTE i LA B4 F U 7T G (T B ST sik 4
AT i o T T HIE O TATAT HEAT ST L@ |

3. R & g g wivr A2 rafe & Sw SuTRa i St & daer 15 & df g
AT e FRaTe Aeft ATe arene § SeTRa 3T ST |

4, FErEaTdt Y g9 o7 Vergerer fargelt ox wideenfg fm S sfe art S & SuAT
IR T ST |

5. Ty a0 Yguor (= IR 1 AfEw gar SEei W w @ FA F o et
T ST M

[®1.9. F-15017/31 /2007-Hrdres]
2T, TIAT I, TATSHIT



184

13

[91T [-Tv 3 (i)] TG ] T ; STHYR 3

foqw: o= FMaw swTRa % et ST, 9w 11, €9 3, SU-E (i) § L.emH0 844(:), At
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frg g

LI, °. 433(37), TG 18 %, 1987; ararf. /. 176(s1), arda 2 19w, 1996; r.&Lf.
. 97(=1), aT8E 18 wLady, 2009; |T.H.M. €. 149(3), aTEE 4 71, 2009; T.HF. &, 543(30),

A 22 T, 2009; Ar.aLE. €. 739(r), ardE 9 fAdex, 2010; arar.f. §. 809(z), ardE

4 FFIE, 2010; AT.F.F. €. 215(37), aE@ 15 719, 2011; ar.#n.f. €. 221(30), iy 18 974,
2011; araLF. €. 354(31), aaE 2 w2, 2011; 9r.aL.[. €. 424(37), 9169 1 54, 2011; 9r.#1.4.
. 446(31), T 13 S, 2011; SHLA. . 152(31), T@ 16 A9, 2012; 91.&LLA. . 266(31),
i@ 30 w, 2012; 9nELE. . 277(), e 31w, 2012; 9rELE. €. 820(s), ardw
9 &R, 2012; 9T.&L.M. €. 176(37), I 18 714, 2013; A&, €. 535(s7), qE 7 3,
2013; |, & 771(31), ag 11 fREeR, 2013; qr.#0.f. 9. 2(1), ardw 2 swad, 2014;

qr.ELR. €. 229(z7), aiE 28 W, 2014; A, €. 232(sr), arig 31 |14, 2014; |.FLA.
. 325(z7), aTdtE 7 W, 2014; 9ELA. €. 612(3), A 25 3R, 2014; 9LEALA. €. 789(3),
IE 11 a9, 2014; T30 §. 3305(37), g 7 f*Ea<, 2015 % oiq & ATSg=AT F.3M.
. 4(31), ATEE 1 SFEET, 2016 gIRT G9e Ry o |

MINISTRY OF ENVIRONMENT, FORESTS AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 14th January, 2016

G.S.R. 35(E).—In exercise of the powers conferred by sections 6 and 25 of the Environment
(Protection) Act, 1986 (29 of 1986), the Central Government hereby makes the following rules further to amend
the Environment (Protection) Rules, 1986, namely:-

1. Short title and Commencement.- (1) These rules may be called the Environment (Protection)
Amendment Rules, 2016.
(2) They shall come into force on the date of their publication in the Official Gazette.

2. In Schedule-I to the Environment (Protection) Rules, 1986, for serial number 4 and the entries relating
thereto, the following serial number and entries shall be substituted, namely:-

rS.No. Industry Parameters Standards
@) 2 (3) @
“q, SUGAR INDUSTRY EFFLUENTS All  concentration values are in|

milligramme per litre except for pH

pH 55-85
Total Suspended Solids 100 (for disposal on land)
(TSS), milligramme per
litre 30 (for disposal in surface waters)
Biological Oxgyen Demand , | 100 (for disposal on land)




185

GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(1)]

BOD[3 days at 27°C],
milligramme per litre

30 (for disposal in surface waters)

Oil & Grease ;
milligramme per litre

10

Total Dissolved Solids
(TDS), milligramme per
litre

2100

Final wastewater discharge
limit

200 litre per tonne of cane crushed

(Final treated effluent discharge restricted to 100 litre per tonne of cane
crushed and Waste water from spray pond overflow or cooling tower
blow down to be restricted to 100 litre per tonne of cane crushed and
only single outlet point from unit is allowed.)

EMISSIONS

The particulate matter emissions from the stack shall be less than 150
milligramme per normal cubic metre

4(1) Treated effluent Irrigation protocol and waste water conservation or waste water management in
Sugar industries
(i) Loading rates for different soil textures

S.N Soil Texture Loading rate in
m%Ha/Day

1 Sandy 225 to 280

2 Sandy loam 170 to 225

3 Loam 110 to 170

4 Clay loam 55 to 110

5 | Clay 35 to 55

(ii) Waste water conservation and pollution control management
1.

2.

3.

Establishment of cooling arrangement and polishing tank for recycling the excess condensate water to
process or utilities or allied units.
Effluent Treatment Plant to be stabilized one month prior to the start of the crushing season and
continue to operate one month after the crushing season.
During no demand period for irrigation, the treated effluent to be stored in a seepage proof lined pond
having 15 days holding capacity only.
Flow meter to be installed in all water abstraction points and usage of fresh water to be minimized.

Suitable Air pollution control devices to be installed to meet the particulate matter emission standard.".

[F.No. Q-15017/31/2007- CPW]
DR. RASHID HASAN, Advisor

Note: - The principal rules were published in the Gazette of India, Extraordinary, Part II, Section 3,
Sub-section (i) vide number S.O. 844(E), dated the 19 November, 1986 and subsequently amended
vide the following notifications, namely:-

S. 0. 433 (E), dated the 18t April 1987; G.S.R. 176(E), dated the 2nd April, 1996; G.S.R. 97 (E), dated the
18t February, 2009; G.S.R. 149 (E), dated the 4 March , 2009; G.S.R. 543(E), dated the 2204 July,2009;
G.S.R. 739 (E), dated the 9th September, 2010; G.S.R. 809(E), dated the 4th October, 2010, G.S.R. 215 (E),
dated the 15% March, 2011; G.S.R. 221(E), dated the 18% March, 2011; G.S.R. 354 (E), dated the 2nd
May, 2011; G.S.R. 424 (E), dated the 1s June, 2011; G.S.R. 446 (E), dated the 13* June, 2011; GS.R.
152 (E), dated the 16th March, 2012; G.S.R. 266(E), dated the 30t March, 2012; G.S.R. 277 (E), dated the
31st March, 2012; G.S.R. 820(E), dated the 9% November, 2012; G.S.R. 176 (E), dated the 18t March,
2013; GS.R. 535(E), dated the 7t August, 2013; GS.R. 771(E), dated the 11*h December, 2013;
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G.S.R. 2(E), dated the 2" January, 2014; G.S.R. 229 (E), dated the 28% March, 2014; G.S.R. 232(E), dated
the 31¢t March, 2014; G.S.R. 325(E), dated the 07t May, 2014, GS.R. 612, (E), dated the 25% August
2014; G.S.R. 789(E), dated the 11* November, 2014; S.0. 3305(E), dated the 7% December, 2015 and
lastly amended vide notification S.0. 4(E), dated the 15t January, 2016.

Printed by the Manager, Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi- 1 10054.
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W Gmail Legal Vibes <legalvibes.lawfirm@gmail.com>

0.A. N0.913/2022 Titled as Manav Sewa Sansthan & Anr. Vs. Union of India & Ors.
(Additional Reply)

1 message

Legal Vibes <legalvibes.lawfirm@gmail.com> Thu, Feb 29, 2024 at 8:26 PM
To: litigation life@gmail.com, secy-moef@nic.in, ms@uppcb.com, mscb.cpcb@nic.in

Dear all,
Please find the attached scanned copy of the Additional reply filed on behalf of the Respondent No.4 (M/s. Bajaj

Hindusthan Sugar Ltd.) Before the Hon'ble NGT in O.A N0.913/2022.
Kindly accept the advance service in the above captioned matter.

Thanks & Regards,

Legal Vibes Law Firm
G-27, First Floor,

Jangpura Extension

New Delhi-110014

Ph: 011-43580335

.@ Manav Sewa Santhan Reply.pdf
1078K
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